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HON'BLE SYED QAMAR HASAN RIZVI, J.

Manish Jauhari, Alok Saran

1. Heard Sri Niranjan Singh, learned counsel for the petitioner, Sri
Jyotindra Pathak, Advocate holding brief of Sri Alok Saran, learned
counsel for the respondent nos. 2 & 3/Madhyanchal Vidyut Vitaran
Nigam Limited and perused the record.

2. By means of the present petition, the petitioner has prayed for the
following reliefs:

"l. To issue a writ, order or direction in the nature
of Certiorari quashing the impugned suspension
order dated 04.05.2026 (Annexure No. 1) passed
by the Chief Engineer (Distribution), Gomti Nagar
Area, Madhyanchal Vidyut Vitran Nigam Limited,
Lucknow, being arbitrary, illegal and
unsustainable in law;

Il. To issue a writ, order or direction in the nature
of Mandamus commanding the opposite parties
to revoke the suspension of the petitioner
forthwith and permit him to discharge his duties
on the post of Junior Engineer at 33/11 K.V.
Substation, UPSIDC/Omega, Gomti Nagar Area,
Lucknow, with all consequential service benefits
including full salary, allowances, continuity of
service and all attendant benefits admissible in
law;

lll. To issue a writ, order or direction in the nature
of Mandamus commanding the opposite parties
to allow the petitioner to work within the same
zone i.e. Gomti Nagar Area, Lucknow, and not to
transfer or attach him to any other zone or place
during pendency of any enquiry."
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3. Learned counsel appearing on behalf of the respondent nos. 2 and
3, on the basis of the instructions, stated that the impugned
suspension order dated 04.05.2026, by means of which, the
petitioner was placed under suspension, has been revoked vide
Office Order dated 21.05.2026. Learned counsel for the respondent
nos. 2 and 3 has produced the Xerox copy of the said Office Order
dated 21.05.2026 that shows that the petitioner has been re-instated
with immediate effect, however, the pending enquiry shall continue.
The Office order dated 21.05.2026 is extracted herein-below:-

FAtd g Atng=ar (faeeon)
TAAR &
-226010
T 0522-4101401

g-Ad-ce.gomtinagar.zone@mvvnl.org

THAieh:- odto (fAo) Moo / atfdo
FHEfT-T
RA e 2026

TAGRT 39 FHETE & AT @A 3402-Tosto (fdo) Toso fsiw 04.05.2026
& R 9t TE0T U, Achleliel @R ATHg=ar (9 ME0€10-11002952), 11
Fodto TeAodlo AT MANR &, TGS Ht FAAFT €4 & 11 TIR &
TE-3AF I e Few g fawmT &6t worea dhr gifa agam & eneor # v
FEAT TATIETE T et UTe G Aehret wTa @ Freifara o wmam am

LMEAE AALTEHAT & GO AT STATAATHSE Fraarel ol v&a ge ot
TEUT U, AT ATHIAT (AT AEoN0-11002952) &l Ik UE UT dcehlel
TN | gAUEEiad (Re-instate) forar Sirar €. st a&or weat & fawg v
RMEAE T / T UhaT TATEA A At T ATAHR GIRT A& ifeA
Tedid & armume wr g veReot & sifaw FAta ferar s

e 37afd & A0 Td Wl & PaW & qy | i st ufewar &
Ffeaw aRoTH & stefiwr g

&R A= (o)

THH-3916 Hodlo (fAo) Modlo / afemics 21.05.2026 wfafait Fammef vd sasae wrfaret &q Hf¥a-
wawy e, weaiee faga faaeor fm fito wrEms
TRt (FoHoTdmTIo), Teaiae fagd faaer frm feto Trama
Frefteror STfREeaT (qaeicht / FIT0ea), THATR 8 @S
AR SR SARET |
& Afwg=r (o)

4. In view of the above quoted order dated 21.05.2026 and the fact



Digitally signed by :-
ARUN KUMAR

WRIA No. 4847 of 2026
3

that the suspension of the petitioner has already been revoked with
condition that the decision on the payment of salary for the
suspension period and the allowances shall be subject to the
outcome of the enquiry, the present writ petition has lost its efficacy in
respect of the prayer number (1) and (Il) of the present writ petition.

5. Insofar as the prayer no. (lll) is concerned, it is open for the
petitioner to move an application/representation before the
respondent no. 3 for the redressal of his grievances. In case, such an
application/representation is presented before the respondent no. 3
within a period of four weeks from today, the authority concerned
shall consider and pass appropriate orders on the said
application/representation at the earliest on the production of such
application/representation before it.

6. The instant writ petition stands disposed of in terms of the above.

June 4, 2026
Arun

(Syed Qamar Hasan Rizvi,J.)

High Court of Judicature at Allahabad,

Lucknow Bench



		2026-06-08T15:17:29+0530
	High Court of Judicature at Allahabad, Lucknow Bench




